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Supplementary Grants Accidents
(Railways)
demands entered in the second DeEMAND No. 15—CONSTRUCTION OF
column thereof— New LINES

Demand Nos. 1, 2, 7, 9, 15 and 16.” “That a supplementary sum not

exceeding Rs. 3,00,000 be granted

The motion was adopted. to the President to defray the

. harges which will come in course
[The motions for Demands for ¢ M "

Supplementary Grants which were gf ngn:egt dmfmf{ thehyealrsggd.u_xg
adopted by the Lok Sabha are repro- e 38 3y ot Alarch, » 1

respect of ‘Construction of New

duced below—Ed.] Lines'.”

DemMAaND No. 1—RAILwAY BoOARD

“That a supplementary sum not
exceeding Rs. 3,05,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1962, in
respect of ‘Railway Board’.”

DemAaND No. 2—MISCELLANEOUS
EXPENDITURE

“That a supplementary sum not
exceeding Rs, 28,61,000 be granted
to the President to defray the
chargss which will come in course
of payment during the year ending
the 31st day of March, 1962, in
respect of ‘Miscellaneous Expendi-
ture’.”

DEMAND No. 7—ORDINARY WORKING
ExPENSES—OPERATION (FUEL)

“That a supplementary sum not
exceeding Rs. 4,91,32,000 be grant-
ed to the President to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of March,
1962, in respect of ‘Ordinary
Working Expenses—Operation
(Fuel)".”

DeMAND No. 9—ORDINARY WORKING
ExPENSES— MISCELLANEOUS
EXPENSES

“That a supplementary sum not
exceeding Rs. 3,02,25,000 be grant-
ed to the President to de-
fray the charges which will come
in course of payment during the
year ending the 31st day of March,
1962, in respect of ‘Ordinary
Working Expenses—Miscellaneous
Expenses’.”

DEmMAND No. 16—OPEN LINE WORKS—
ADDITIONS

“That a supplementary sum not
exceeding Rs. 1,00,000 be granted
to the President to defray the
charges which will come in course
of payment during the year ending
the 31st day of March, 1962, in
respect of ‘Open Line Works—
Additions’.”

13.20 hrs.
MAJOR RATLWAY ACCIDENTS

Shri Rajendra Singh (Chapra): Mr.
Deputy-Speaker, Sir, I beg to move:

“That this House takes note of
the statement made by the Minis-
ter of Railways in the House on
the 20th November, 1961 on major
accidents which occurred recently.”

The day this Session began the hon.
Minister of Railways made a state-
ment on three major accidents in
which several lives were lost with a
heavy heart. While initiating the
debate on this matter I assure you
that it is equally with a heavy heart
that I am doing so.

In the course of his statement the
hon. Minister also recapitulated many
steps that he decided to take at the
time he assumed office and subsequent
to that. A close perusal of the entire
statement discloses that all the en-
deavours or attempts that the hon.
Minister or the Railway Board had
made have proved an utter failure.
The situation today remains what it
was when his predecessor resigned.
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[Shri Rajendra Singh ]|

When he says that things may im-
prove I look at the matter with a
dep sense of pessimism. I do not say
that -these accidents in any way re-
flect on the pe.sonality of the hon.
Minister or even on the administration
of the Railway Board. But if a man
of his stature, intelligence and imagi-
nation could not be able to improve
the situation even to a significant ex-
tent, what the future would be is diffi-
cult to envisage.

The most painful thing in this re-
gard to my mind has been the state-
ment of the Chairman of the Railway
Board. The Chairman is a man of
science. To hear from a man of
science that it has been his bad luck
to have this series of accidents is pain-
ful in the sense that he has exhibited
an unscientific attitude. Much as I
deplore this attitude I would now like
to proceed to tell you that the country
is disconcerted at these three acci-
dents. Not only that, in fact the acci-
dents on the railways have been so
numerous and pathetic from the point
of view of property and time lost that
it takes one’s breath away and one
wonders how it will at all be a going
concern. The figures which have been
given to us by the hon. Minister in
the course of his statement reveal that
in one vear there have been

Shri Shahnawaz Khan: Which year?

Shri Rajendra Singh: I am talking
of 1960-61.

Even if you claim that there has
been some reduction in the percentage
of accidents, the fact remains that
every day, according to this calcula-
tion, you are having more than 30
accidents on your railways.

An Hon. Member: Every day?

Shri Rajendra Singh: Yes, 8.808 is
the total number of accidents in one
year. Divide it by the number of days
and you will find the result. Similarly,
if you calculate it in that manner you
will find that on every three or. say,
four miles to be exact of your railways
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you are having one accident. Look at it
from any point of view. The situation
is really pathetic and abnormal.

The Minister of Railways (Shri
Jagjivan Ram): What is the definition
of an accident?

Shri Rajendra Singh: I am coming
to that.

Shri Tangamani (Madurai): He is
now talking only about major acci-
dents. There were about 1,500 minor
accidents also.

Shri Rajendra Singh: The hon.
Railway Minister neither at the time
when the Budget is presented to this
House nor on any other occasion has
taken the trouble of giving the real
state of affairs. Although he has said
in his statement that he presented to
this House a review of the accidents
which took place during the last
twenty years, if you look at that pam-
phlet you will find that enough of
shrewdness has been shown by the
Railway Board in not disclosing the
real state of affairs. For the benefit of
this House I would like to read out
the extent, the niumber and the types
of accidents which will reveal the true
and actual state of affairs. To that
extent I would beg of your indulgence.
Please let me read out the different
type of accidents which have happen-
ed and are happening with a venge-
ance on the railways.

During the last six months there had
been 1,883 accidents. The break-up of
these accidents is as follows: —

“The break-up of the accidents
which took place during April-
September this year shows that
there were 61 collisions, 763 de-
railments, 37 averted collisions, 70
cases of trains ignoring danger
signals. 30 breaches of block rules,
787 instances of trains parting and
135 instances of fires in trains.
While it is true that a considerable
number of these accidents was in
the nature of minor mishaps the
rest not less numerous were po-
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tential major disasters, Though
there has been a small decrease in
the number of fires in trains, the
number of train accidents has in-
creased in all zones. The rise in
the number of accidents can be
traced in the main to more cases
of train partings......

I want to underline it.

G as well as trains passing
signals at danger.” Two aspects are
there, namely, mechanical failure

when the train parts and very serious
negligence of duty on the part of the
individual or a set of individuals con-
eerned when they take or allow to
take the train against signals. Then it
says:

“The category causing the
greatest anxiety is train derail-
ment particularly mid-section de-
railments.”

Most of all, one thing which cannot
lead to any reasonable squaring up is
the mid-section derailment. The hon.
Minister, or for that matter the Board,
might say that this is because of the
weak track or because of some defect
in the rolling stock. That might be
so. But when the hon  Minister
assumed office he assured this House
that all possible steps would be taken
to improve the equipment. of all varie-
ties, types and nature. I want to
know what steps have been taken to
see that the equipment was improved.
I fear he might say a lot of things. But
so far as results are concerned, we feel
and are convinced that no improve-
ment has so far taken place. One argu-
ment that he might advance is that
there is rapid development of the
railways all over the country, That is
us it should be. But, none-the-less,
safety cannot be ignored. This can
never be an excuse to tell the country
that since development works are
going on, therefore, the country should
be prepared to suffer losses in life and
suffer loses in property. That cannot
be an argument in an age when
science and reason are predominant.
Te that extent I fee] that the Railway
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Board has not functioned with a sense
of efficiency and responsibility which
it should have,

It is again a regrettable fact that the
Railway takes all possible care to hide
away from the sight of the general
public all these accidents. If they fail,
then, they try to minimise them. Just
I am quoting the figure for six months.
One thousand eight hundred and
eighty three accidents took place from
April to September this year. The law
is that as son as an accident takes
place, within three months, an en-
quiry report should be submitted to
the Board Now, 60 per cent of the
cases have not yet been covered by
the Inspector’s report. Final reports
have not yet been given. Things are
lingering on. There is a basic defect
in the Inspector’s enquiry. The Ins-
pector does not have the power to call
witnesses and to cross-examine them.
No enquiry—whether judicial or quasi-
judicia] or technical—canbe possible or
can be adequate or can be acceptable
to a reasonable man unless the en-
quiring man has the power to do all
that a Judge has the power to do. All
these reports, whatever be their find-
ings, are full of doubts and full of de-
fects. The manner in which the en-
quiry 1s conducted and the final re-
ports that are given to us are such
that that they take away from the
sight of the actual state of affairs and
to that extent, I think, we remain
ignorant of what is happening,

There is another aspect of it. It
has been whispered sometimes very
loudly, that quite a few of the acci-
dents are because of sabotage. Well,
Sir, I know a bit of the railways, and
I do not think that there is any
reasonable evidence to support it
Even suppose you admit it for a
minute as a hypothesis, the Railway
Minister, at the very outset, when he
assumed office, said that he has out-
lined certain measures which in
collaboration with the respective
States he wanted to be taken so that
sabotage could be detected, minimised
and if possible, stamped out But, Sir,
with what results? I have not come
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[Shri Rejendra Singh]
across—subject to correction by the
Minister and his Board—a single case
of derailment, other than the report
of the Inspector, proved to be the
result of sabotage by many judicial
body or by even intelligence. Railway
disaster is a great matter. It is much
more than a case of an individual
homicide. If homicide cases could be
detected and the offender could be
brought to book, is it not thinkable
or believable that sabotage, not in one
case, but all over the country, could
not be detected? The fact is, there
is nothing to be detected. If the Rail-
way does not find any other excuse
or cannot hide its own faults or its
failures and shortcomings, they jump
on one proposition that there has been
sabotage. One example is Ghatsila.
The Minister is smiling. Of course,
you will have your turn. Why are
you smiling at me? I am saying what
my feelings are and my feelings are
shared by a large number of millions
in this country.

Mr. Deputy-Speaker: Why should
he object to a smile, because it is
innocent?

Shri Rajendra Singh: I am not
objecting.

Shri Jagjivan Ram: I am not inter-
fering.

Mr. Deputy-Speaker: He feels that
even a smile would interfere.

Shri Rajendra Singh: I cannot
object. ...

Mr. Deputy-Speaker: Instead of
~oticing him smile, the hon. Member
should look at me.

Shri Rajendra Singh: There is
Ghatsila. I had a number of talks
with people who had been on that ill-
fated train. They told me—this is
something on which you have to
depend. I have not got the papers at
the moment before me. I can vouch-
safe what I am saying. In the
Calcutta, the papers, Amrita Bazar
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Patrika and Statesman, many of the
people who had been travelling in
that train, came out with statements
and Letters to the Editor that the fish
plates which were not found in the
track were found inside some of the
carriages and they told us that it is
aot a case of sabotage. It was just a
case of negligence, because, if 1 am
not very wrong—subject, again, to
correction,—half an hour before . .

Some  Hon.
minutes.

Shri Rajendra Singh: ....fifteen
minutes before the train met with the
accident, another train had passed
smoothly and safely over the track.
Within fifteen minutes, a miscreant
would come and take away the fish
plates and derail the train—is it
believable?

Members: Fifteen

Then, again, darailment must be a
purpcseful derailment, must have a
certain meaning. What could be the
meaning? The meaning cculd be loot.
The meaning couldq be vengeance.
Meaning could be wreaking certain
national revenge. For example, some-
body may be an agent of some country
hostile to us and they would try to
put us to loss. I have not come across
even a single instance where such a
thing could be supported by evidence.
Then, when the train was derailed,
there would have been looting. I am
told that for fourteen hours, the
rescue party or the medical party and
those things which are needed on such
an occasion, could not go to the spot.

Shri Jagjivan Ram: Fourteen hours?

Shri Rajendra Singh: That is what
I am told; again, you will correct me.
They did not go there for at least a
few hours. When there is a mid-
section derailment, news has to go to
a bigger station, a breakdown van has
to be brought and it takes time. If
there had been a case of sabotage
with the purpose of looting the pas-
sengers, there would have been such
accidents. No such accident has so
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far been reported. Similarly, when,
elsewhere, it is said that at Katihar
there have been cases of sabotage, 1
take it with a ton of salt—not with
a pinch of salt but with a ton of salt.
I refuse rather to believe everything
that the Railway Board would like us
to believe. It is really a serious
matter.

There are all types of accidents—
not one type of accident, but all types
of accidents—sometimes, coupling
giving way, etc. The most surprising
thing is which takes one’s breath
away is that a few days before, the
Railway Minister’s own coach caught
fire. If the Minister’s saloon can catch
fire, then what to speak of the carriage
in which a poor man like me travels?

Mr. Deputy-Speaker: The hon.
Member’s saloon would go all right. It
would not be touched. It is only the
Minister’s car which would be touched.

Shri Rajendra Singh: I am coming
to that, and I shall point out what
the difference is. The Minister’s
saloon is something which does not
move constantly; it moves only when
a very high officer or a Minister has
to go from one place to another. So,
its life is very much preserved.
Further, whenever it is to go on the
line, many checks are made. If, after
all these checkings, axle fire takes
place, then, can it be-denied that it is
because of the sheer negligence on the
part of the railways, whosoever it
may be? It does not matter whether
the person concerned is an ordinary
employee or an officer; both of them
are equally responsible. If this kind
of thing happens with the Railway
Minister’s car, then I do not know
what will happen to the ordinary cars
or carriages.

I have come across several
employees who have told me that the
train examiners who are responsible
for checking the wheel, the tyre, axle
etc. and seeing whether they are in
order, are not given enough time to
check the carriages, with the .result
that the carriages roll on and on, at
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the mercy of God, and when God wills
otherwise, there is an accident. This
is not the way in which such a huge
organisation which has taken upon
itself such a tremendous responsibility
of carrying people safely from one
place to another should behave.

About a month before, I was coming
in a ‘crack’ train, and the train came
to a halt at the outer signal at Dohad.
It stopped there for fifteen minutes,
and it was then about to berth itself
at the station, when it collided
against an empty engine. What are
we to call it?

Shri D. C. Sharma (Gurdaspur):
Was my hon. friend there?

Shri Rajendra Singh: Unless it
collides against my hon. friend’s head,
he cannot understand it.

Shri S. M, Banerjee: That will be
a head-on collision.

Mr. Deputy-Speaker: Heads should
not collide against one another at
least here.

Shri Nath Pai: Head-on collisions
are very dangerous.

Shri Rajendra Singh: The point that
I am driving at is that such colossal
negligence cannot be excused. My
information is that the Railway Board
are ignoring it. If that is the case, I
do not know to what extent they will
carry us to our final extinction.

Having said all these things, I would
like to make a few suggestions. These
are the things, bad as they are, but,
after all, human efforts must be put
forth to redeem and to improve.
According to me, the first thing that
the Railway Minister has to do is to
order at once a judicial enquiry.
Whatever be the extent of the acci-
dent, whether it be a goods train
accident or a passenger trains acci-
dent, it should be reported to the
people at large, or throughout the
country, and judicial enquiries should
be made with full right to the pre-

_siding officer of the enquiry to call for
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* [Shri Rajendra Singh]
any witnesses, to call for records, and
"to report not to the Railway Board
first but to Parliament; I want that
such reports should be made avail-
able to Parliament first, and then only
they should go out elsewhere. Unless
this kind of thing is done by the hon.
. Minister, the Railway Board cannot be
inspired, and cannot be whipped into
.the proper attitude. This is my first
suggestion.

My second suggestion is that when-
ever there is even an averted acci-
dent, whosoever is responsible,
whether he be a locoman, or a man
in the loco-shed, or a man on the car
or the man who has been deputed to
check or the man somewhere higher
up, should be dealt with mercilessly.
One of the correspondents of a news-
paper—I do not vouchsafe for what
he says; I do not vouchsafe for its
accuracy—says that many of the
offenders have not only not been pro-
perly dealt with, but have been
excused. If such sort of encourage-
ment is given to the employees, I do
not know what will happen. I have
my sympathies for the urges of the
employees, but none-the-less, the life
of the nation, the property of the
nation, and the safety of the travelling
public are far more important than
the grievance of this section or that
section of the railway employees. It
is from that point of view that I wish
that deterrent punishment should be
meted out.

The hon. Minister has said in his
statement that he has a measure to
educate the people. I am not aware
of what measure of education he has
devised and how it is being injected
into the minds of the railwaymen
wherever they may be in the hier-
archy. According to me, there is no
such thing.

Therefore, I want that there should
-be swift and deterrent punishment;
even before the report of the inspec-
tor or the report of the judicial
enquiry is out, such men should be
Punished and they should be given as
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much punishment as is possible within
the framework of the railway rules.

Mr. Deputy-Speaker: The hon.
Member wants that even before the
report is out, the punishment should
be given?

Shri Rajendra Singh: What I mean
is that the man must be suspended.
Otherwise, it becomes very difficult.
Supposing, I am out of this House,
and a man comes and says that Shri
Rajendra Singh has committed murder,
then, before I am...

Mr. Deputy-Speaker: The hon.
Member wants that the punishment
should be given before the guilt is
proved?

Shri Rajendra Singh: What I am
saying is that the man must be sus-
pended. I say that the punishment
should be within the framework of
the rules.

Mr. Deputy-Speaker: Supposing the
man commits murder and he is
executed straightway, then of what
benefit would the enquiry be?

Shri Rajendra Singh: Excuse me,
Sir. You have not cared to listen to
the full sentence. I have only said
that the punishment possible within
the framework of the rules should be
given, I do not say that the punish-
ment outside the rule should be given.

Shri S, M, Banerjee: He may be
released on bail later on.

Shri Rajendra Singh: There is no
question of bail here.

Shri Vajpayee (Balrampur): There
should be summary trial.

Mr. Deputy-Speaker: The hon.
Member’s time is up. He has already
taken about half an hour.

Shri Rajendra Singh: Have I?
Then, I would conclude in a minute.

I feel that at least in the matter of
ensuring safe travel for the passen-
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gers, and in ensuring the safety of
the railway properties, the Railway
Board and the Railway Minister have
severally and jointly failed and failed
miserably. I do not think that any
word would be strong enough to pull
them up. Swift action is needed.

Mr. Deputy-Speaker: Motion moved:

“That this House takes note of
the statement made by the Minis-
ter of Railways in the House on
the 20th November, 1961, on major
accidents which occurred
recently.”

The hon. Mover has already taken
about half an hour. I believe the
hon. Minister also would require about
half an hour.

Shri Jagjivan Ram: Yes.

Shri Nath Pai (Rajapur): It is our
turn to discuss; his is to look after the
safety of passengers, and to avert acci-
dents.

Mr. Deputy-Speaker: Do hon.
Members not want a reply from the
Minister?

Shri Nath Pal:‘ We want him to
prevent the accidents.

Shri S. M. Banerjee (Kanpur): We
want the reply also.

Mr. Deputy-Speaker: The reply
would take about half an hour. So,
we have got only one hour left for
those who want to participate in the
discussion. May I know how many
Members are desirous of speaking? I
find that there are eight Members
who want to speak.

Shri S. M. Banerjee: At least those
wh have tabled the motion may be
given a chance.

Shri Vajpayee: I have an amend-
ment also to this motion.

Mr. Deputy-Speaker: I believe the
hon. Member Shri Vajpayee also
would like to speak.

So, we have 60 minutes to be
divided between eight Members; so,
each Member can take 7 minutes.
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Shri Vajpayee may move his amend-
ment now. He may take about ten
minutes.

=t qEREt . II(FA HIIEA, A
oA g §

‘qF wETa ¥ a3 YT WG

73 gIw §@ A faerfa
Far § f& ag 37 g9
CIE I T GG e
A4 & FigAgar ¥
gegeq # fgame st )
AT w7 S T qEFeT H qrA I
geaml FT seom AT nar ¢ =g
A gEemT 20 fam F R g &
o & oy =i 7 AT e IO a7
oA g7 § | IF gHeAmt & afvomm
wWET F AT FT 3@ a9 F frmww
fem mar & e 3 9% eer e
IF GIAC 1T GG qEA Q) 99
sared JTiAat & §37 w1 JOg agh
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fad 73 & 9= @ FT a7 ATSHT g |
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¥z Arefed wa, &3 swfeEi §Y weqara
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[=f aver]
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g7

T i Ay ghe ¥ At §
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TN Y93 § Hafoa A §, 9% TradiE
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AT IA AT T T § 989 IS
®T F FE TEE A,
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ga FIANT Fagmhe d
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I wafigidt, = d
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13.58 hrs,
[SHRI JAGANATHA RAO in the Chair]
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R 9 3T ML F 43 g0 arlr wEd
& 5 X Y A AR § T8 a9 <@
@Y1 maT ag WA Y faar e e
A% I rearar ;41 99 |ro? fog
T HAY Y ag T & F TRATA A%
AT | F gEAT e § A a9
AT AT ? AT I AR 9T S0 7y
I AR ? AT F A e
AT T, FE T AT A, 7 AR
&F grawar Ant & 7 ML grgav
F AT ATH A JE@ aGT 997

Tg U o Toego Vo TRAAT FY
9 AT @I AT T A
TF TR R R T A
T fear ol A gAY A geT Ad
& WY ? A gRAR I wAfET Wy
39§ 39 § a9 w9, 9%
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IR FgT 6 S CF A § 4% T A
fear o, Tt g e TG & 5 0w
T ¥ & 41 Ty >, e wR ag
MW fmyE fF @ @ ¥ @
T far mr, @ A oA a9
giar g7 FT A IO AR
# 9w fF W #A o &7 @\t )
THW S | F9F A9 g q@ W
Y T 5 Y A9 WA § 99 @Y
Y, grEax A % s faar A At
9 qx § IAX FT I W@ W
daq F 3@ gAY S FT awwey I&N
9 AFTT TG STAAT | 399 §EFRR
N 99 ) faEE w7F g g 4
qEd |

14 hrs.

g ft e T fe o ag
T aﬁﬁ 3 grEadl Y E B/
AWM WR ¥ IO ¥ fad st
frar sar & ? 9@ e @ o
o g fF gl Y @ 9w & fag
W fd o € 5§ S o AW
TAR & F ™ AR § CF Q97 qrer
W s g fF R § ouw greER &
faors wfg FRarE #1 € 5 9@
e 92 &Y T 4 | 7g wer T AW
TR ¥ TATH AV I9 7 T w5 A @
DT E AT X AT
AT I WA TR A A & A =W
[WE AR & fadrs HRATE
TR O9 WE IEE A @l
StargT & & 3 et #r ¥ TR
¥ qad @t fe goemil & 4 &=
ST AT |

,i,-ﬂ.

# qg Wt s Sgm oW 9
T g fF R tm s =
T 41 ag 3% T W &7 S @
qg T 47 | 35 $F Lo qIST FT 4T
wafs 3@ TR F W & fag 3%
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[t averdadt]
qrET FT 3F AT w1fgd | W1 W 9
T qar W W g F oW dw &
B 1 G Y A A | qRH T@T I
g draw ¥ @ am w
x faprfer aff foar war & 1 @@
5 forfenr miw & g0 &% 1 g
17 1 9 ], . ag figw dw |
%ﬂﬁ‘fgﬁlﬁo@oﬁ'w
W T R FE AT ¥ AL qg =
#F g ff § s wgen e e @
€ ? OR afs & gqE @ @ WF @
I grEET WIY AT I F AE 9T ATA
Y A9 FT WG 74 AR e v
aot e ¥ agt 9w @wa

gaafa Y, & q@ wg AEar
§ fF T ST {9 TR ¥ 99 @ 9
T FEA K FF AT 4T A gH
g 7 e wifgd f& ag s
aff a1 A TR 67 F TF T
¥ W F e I AR gEfEd 6
FEET F AR A F ARE T A
g T N T Fw@r FMifE A
FIFAT AT A A AR A F#v o=
#r fa=r fFd @dT w8 | FFar WX
SR TF 7 4% 0 q e &
INE A F GEATEAT G A FrEas
T B AN TFAT & !

# ag W St wgm fR e
A T WE ¥ I ¥ 9y e
F frpraa 7 W O e g dw I
& &, @ ¥ uf sfond &1 saa S
2 | T T "o A QAT FgT 9% § R
gt w1¢ fowmd T A W ) AR
a8 gW @17 ¥ o1 @ § fFw o
' fremmd oY IREU T A of W
€ it A A A, S W oo
@A TG F1 L WX T F 9o ug
§ f% ag goe TR AEA W WY

DECEMBER 2, 1861

Railway Accidents 2704

F ug ot s g oW @
a9 ot & fr Rl d o 89 W O
e gt #r oy | w@T I wW A &
f& sz A fowfaea $faw fag o 5%
7 98 99 2 & fF we #918 gra7
ferpraa wwar & fr g fm quw &
q T F1 TG F JST A 39 F fawrw
FAS FT oNdt &1 AT Aw ¢ T
T JEAT &1 ¥ fewfyes gfom &
fawrad = & g o ¥ T ¥ o
F fag =dshe fean mam

ot smelEw W 0 A T I A
SAAT 9 |

=N AWIAY © F T AES B AT
F qWT @

st go Wo e ¢ vHl fawad
T E

st TEWEt ;0 § WA WU #Y
AT A §C 7T § FgT /T Fea
T W gHEAHI FY WIAGT JiT FY
I | @ A fawmi o A a3
F g AAwg § gafaa sfawd A
wi SFaT # 937 §U §R\GH I gL @
FT GFRAT |

# § O grn ¥ o § 3g
& w2 & Tafy 3@ & O F o w7
#1 aga & a9 § ; AfeT AR gHe
F grag ¥ Y qog GrA A € 9 &
I 9 § Fg FHAT g [ T T
Tt #Y fea &Y fifow S @I L
odr @ fF & WA A€ AW A
7EAT T 3T TH A9 9V 9T qE&T
T JEaT & | fen ¥ faEaee
fs 99 T T AR I HIORAT AT
T EN WA TR I F AT
F o1 foqae s F WA QAW A
F@ T Fwar
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oy AR oy = worE fag 7 #ar
fr = o agge A g feq @
AT F IIEIT F FAF FIQ
gT TR IR I A A awr 9F
F | wfsT 9T § dAY s A @, @afy
Tg T 9T 7 FT g9 § wWitE I
o1 @ & | forg aoa =t e F @rmey
fear a1 39 @wg wgr Tav 91 f¥ oW
@ AFaA Tl SR FT @
£ AT 3 # f@@u der T ar | W
FUY T HA A T qEA § @2 27 7
Ty 91

“I do feel, from constitutional

propriety, that we should set an
example in this matter.”

Y St § @ fear =7 wgr war
g9 Ay sifers w7 7% &, zafy
S AM FAT T T Fgr a1 i e S fwEY
94 & 2z I ¥ fau afmw =1 &
faeare A € | 4 s = fE
A% § Ai®AAT qraqu Fwgfoad, e
AT SH SAEW FT FHANHT T4 TGN
FW@ AUT ST AR 39T FA AT
Fr wawif@t F fau s wifaal #
oy & am faaars $37 & fag
@ g A F A0 FEmETTE T
agt & fF § 39 999 937 9% & =W 97
A ARk 9@ & 989 39 gHaAmi A
AT JE FT YR T

qAER Wo fog agm (Faix) -
Fwrifa wgi, AT 399 7 wgicm
T 93 gHEamHl & aT § ooAT aw
faar @ 1 9 92 A9 § 1T FT 9F S
e dedT 3 AT faamr e g
S fF U TFRGIT 49 2880 Fi TIARE
T AT F 17 gr3a Seed 99 §
ZAT 1 37 ¥ AATfects § A UF 0F A
HAY St %0 for@r, oF o I WS
a2 F1 @ AR 0F T qa7T FAT,
areq Sreqd WA, fean  F A g A
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ag Toar 91 fF uHEEz g F A’
¢y 92 IF qAWRA &Y Ig T30 AT
9T 1 FET I FEIRRD Ff A @ F
faa fora = 19 far war a1 Sq &
fau agr ¥ QeA ArEx AT 79 & 4
7EY TG WY F AHAT IATA AR HY
agar @%d ¢ 5 gafee fw <
qfieee 4 AT 97 T FAET AR F79
¥ @A o FOE g F A AR
T FI TAAT FT UF BT §iF F A
AR i fear=dT O 9« €Y & 9
T AT FI & ITET AT | AR AT
aifedt ®i SaT AT WA F T AR
YNET M@ T F AA AT FB 77
ferst & 9 =1 guEET i ey gEe
gar wvd § A Tt §) Sar wat §

T frdsT e 9w § 5y
TFIAT ) TAIEE FAT A Qe A
T 20 a9 @GN § AT A § qH
faamge ¥ fa | § am @ wged
& 9T 97 5 39 &7 TEREE L
R 3@ fF TqEY I 340 Farav w4 )
S ZfsfraT agt a2 9o 4 S A
gz Famr {5 ardr 9% 0§ ¢ a9, fa)
IYF 1T & TF AT F1 AT B SoF
R 2 AT @ F AT gafeEsE
qreE & 3HA 9T 19 T qEy
FaifF ga 59 % feafy aamm T 99
fFT 94 & a1 F FT AIGL AT
e 7 Af @ | g agwEE
F &1 AT Hi T T F7 GIE T 9@V
AR & Aw § A 0 g g fF
GF qUa H gL OF FTHiA g T g
FedY § Sed) Al F7 agrEar gy
1 | 08 quT § aga SRR § a1
a7 Tifgw AR AN F4 FT 98 ARG
qreA FTAT A1 | T4r AGH & =gy
fir QT Qv T fear 9@ f s WK
weT 98 | # guwan § v @ W
faa frelY 3T F WA #1 & wfomeal
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[r=r %o firo &3]

Fi R FW F fag gmn T Tfge
# feafa 1 gu@ w3 Few S
(f3T | 7R G757 wW wET & A
g4 | wifgu f& wei a% a8 9
&% 3199 § A5 sran s agt o Ay
&1 AT F1 AT AT § AEA
I F =y A9 7E1 ¢ 1 gH AW
frgrat ax @ @ § 91X g9 fagrdl
F 3T g %8 T W9 wF @
ag IR g e |

ST 99 AT F7 IWF gU FHIT TG
9geT B graT ifiw f gw 39 fr
TTHAA 3 T &1 9 O F77 37 Trg
§ 7 feae gy, #1 *g 97 I
froogn a1 A faarey o & ar
AR A TAT &, 59 %Y wefad’ w
g g A guE? dam NI
51T &7 ITH gH =474 AT § 1 gAIR FRT
& St qarfawTd €, § 98O T @ #57
T F@ § W I F TG FEAT
it =fegg

agT X T Wiw A7 wE § 5 safeas
7 @ -30 §id7 Fifgn | F qEmar g
R FIfeae AT FT €W gAY
& gL A FAY St Suwr FEE
# aofi oY 12 7 FF A7 "E & A
=T FT TR 5 safenw sAFEEd i
FwT giar 7 & 6 o 9y o I+t
& A agT &7 & Y aga HWee § a®
I 1T q@ AN g I F fAaw §
T T g fr g 33 fAmr & a1 & AT
ag G % W TG WY gAT  Ta ¥ qomaw
Ty # fea et @

P amg s fe
st ST ¥ Feer 2 fear 9t o w8
gz garar ) F awm E f o
oI FW W F AAF DT § 1 A
2|r giar i 3 79 9 #) TErd T8
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T GFF &, I9 RS SN TG T
fear 1 38 AT g7 faw W gnaa
F AW § ST I Fi WK AT FEAF
3 SRR 2 91 7 gwwAT g £F uF a9
g grY | =9 axg § ®8 WY FE
T 9T yHdr

o= ¥ F 7t Fgar aear § w37
YTy =T 9% w9 MT X ARSI
d ¥ @Y &, 37 #7 aEwEa F I
39T FX |

Shri Tangamani: Mr. Chairman,
Sir, when the Session commenced on
the 20th of Nevember, the hon, Min-
ister was pleased to lay a statement
expressing his concern, The House
was also concerned and we all expect-
ed that the discussion will be initiat-
ed by the hon. Minister himself, I
am very sorry to say that this dis-
cussion had to be initiated by some of
the hon, Members of this House.

Since the first accident took place
on the 20th October, several news-
papers have come out with editorial
comments about the weak controlling
of this administration; and the latest
one js the editorial in The Hindu of
Madras, dated the 30th November,
1961. For want of time I only request
the hon, Minister and the Railway
Board to go through this very careful-
ly. One of the demands that have
been made is not only for a judicial
enquiry but also for an enquiry by
a high-power committee to consider—

“How far is track maintenance
adequate to the extra pressures to
which tracks have been subjected
because of heavier engines and the
vastly increased traffic?” and

“An independent committee con—
sisting of senior Members of Par-
liament, retired officials and re-
presentative public men, with
special reference to travel safety
and operational efficiency”,
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This is more or less the gist of the
demand. This has also been demand-
ed by those who wanted this discus-
sion to start. We wanted to discuss
the need for the appointment of
a high-power committee to go into
the working of the Railways with
particular reference to accidents and
d.fficulties of administration; the need
for judicial enquiry into the accidents
referred to in the Statement; and the
need to create a reassuring climate in
the country regarding the efficient
working of the Railways.

In 1956 when the Ariyalur accident
took place, there was a judicial en-
quiry. I am very sorry to say that
most of the points which were referred
to by the Judge in that judicial en-
quiry have not been rectified or taken
up seriously by the Railway Admin-
istration, That will be my first sub-
mission, That is a serious omission
and serious error on the part of the
Railway Administration,

Then the Shahnawaz Khan Commit-
tee was appointed. In their report
also they had mentioned that there is
a heavy percentage of overdue wagons,
locomotives etc. on the line, I think
it is in paragraph 168. And in para-
graph 138 they say that there was
regular want of repair materials,
These things do continue even to this
day, That is why, for going into the
entire question in detail, I want that
there should be a judicial enquiry, on
the three major accidents that took
place, on the 20th October, the 29th
October and the 9th November, tak-
ing the death toll to 76. That, more
or less, is the record which was creat-
ad in 1957-58.

Coming to the accidents, many of
the Calcutta papers, irrespective of
their political affiliations, have pub-
lished in detail the evidence given by
some of the passengers themselves.
That may be taken into consideration.
One point to which the hon, Member,
Shri Vajpayee also referred, is the
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death of such an experienced driver
like A, V. Rao, with 30 years of ser-
vice. He had to lay down his life.
This very engine WP7354 has been
subjected to severe criticism, shall I
say, or severe strictures by eminent
locomotive drivers, I have got the
names of all these people, They have
complained about this very engine
and this has been always known as
‘the mad engine’,

Shri Ranga (Tenali): Will the hon.
Minister enlighten us whether this
engine is still put into service?

Shri Jagjivan Ram: It has been
more or less dismantled for the exa-
mination of the Inspector,

Shri Tangamani: There are the
different Schedules. Schedule I is
about what has happened after the
locomotive has travelled 2,000 miles;
Schedule II is what has happened
after 6,000 or 10,000 miles; and there
is the MOH about what has happened
after it has travelled 50,000 miles,
May I know whether any of these
have been followed in the Kharagpur
Loco- Shed or any of the Loco Sheds?
That has got to be gone into in great
detail.

Shri Ranga: In regard to other
engines also,

Shri Tangamani: Having said this,
I want to disabuse the minds of peo-
ple of sabotage. The Mover of this
Motion also stated that sabotage is
not possible, It is on record that first
class passengers travelling by this
train had said that there was no indi-
cation of that, There is also the evi-
dence of the RMS employees, They
have said that they were carrying
valuables and there was no attempt to
loot, Shri S. V. Ramaswami himself
has stated that 15 minutes before this
train passed this particular point there
was a train which had gone, There
are about 280 yards before we come
to the main road. The preliminary
enquiry has tried to divert the atten-
tion of people by saying that there
was sabotage. Is it not a case of rivet-
ted rails? I would like to know whe-
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[Shri Tangamani]

ther they were wooden sleepers or
steel sleepers, We have to disabuse
our minds of the question of sabotage
because this does not appear to be
the intention, economic or political—
‘whatever it is,

About the second accident I do share
the feeling of the hon, Minister. In
this accident about 16 pilgrims from
Ceylon were killed, I am sure, the
sentiments expressed by the hon. Min-
ister would be appreciated by the
people of Ceylon. This happened in
a passenger train,

Another thing which I would like to
mention is the way these locomotives
are maintained and the conditions of
the track. Then, in the case of the
second accident and the third accident,
there has been this telescoping. In
other words, the bogies that were
being used were not integrated
bogies—integral coaches, How long
are we going to use these trains and
old carriages which, when telescope,
take a heavy toll of human lives? By
what time are we going to replace
them? It is on record now that as
a result of telescoping, a large num-
ber of people have been killed, This
is a point on which I want a categori-
cal reply. Naturally the hon. Members
are very angry. 75 people were killed
between 20th October and 9th Novem-
ber; it is a very serious thing and we
do not want the record to go beyond
76 by the end of this year. I also want
to refer the hon. Minister to certain
statements made by responsible mem-
bers of the legislature in Bengal, One
such statement was made by Narayan
Chaudhuri, an MUL.A. representing
Kharagpur, That may be gone into.
Several hon. Members referred to the
question of the resignation of the Min-
ister or Ministers. Resignation alone
would not solve the problem. In 1956,
an hon, M'nister resigned and we were
all very happy that at least the hon,
Minister resigned and the Prime Min-
ister made a reference to this. But
even after the resignation things do
not appear to have changed very
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much, That is the real point. How
far are we going to tone up this ad-
ministrat'on and also take into con-
fidence the views of those brilliant
men who had to lay down their lives—
Shri A, V. Rao and others, very seniar
men working in the locos, In this
connect’on I say—though with some
hesitancy—let the members of the
Railway Board spend more time in
India than outside, Instead of taking
trips to the other countries, let them
go and spend time in various loco
sheds and workshops. Let not Kharag-
pur be repeated in Golden Rock, in
Perambur. If you go into the whole
question, you will know that the very
things which had been raised in the
Shahnawaz Khan Committee still con-
tinue in many of the workshops,

In conclusion, I feel that it is neces-
sary that a judicial enquiry is order-
ed into these three major accidents.
It is also necessary that a high-pow-
ered committee should go into the
whole question of accidents and to
tone up the administration, In con-
clusion, I would like to say, as The
Hindu has mentioned in its editorial,
that the assurances of the Minister
had not allayed the fears of the MPs.
We want to be told categorically as
to what he proposes to do beyond what
he has already stated when he laid
the statement on the 20th of last
month at the beginning of this session,

Shri S. M. Banerjee: Mr. Chairman,
I associate myself with the sentiments
expressed by my hon. friends Shri
Tangamani, Vajpayee and Shri Rajin-
der Singh, Accidents in the railways,
I may say, take place due to failure
on the part of the humarn elements
employed on the operation of railway
transport of failure of permanent way
and signalling equioment or failure of
rolling stock,. Now another reason
had been attributed to the accident:
sabotage but in these three accidents
I do not think the sabotage theory has
been proved nor has anyone been ap-
prehended for the act of sabotage,
After the major accident at Mauri,
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there was a good atmosphere and
there were of course minor accidents,
But after some time came the Siliguri
accident which Shri Vittal Rao want-
ed to discuss in this House, After the
Siliguri accident, came the Ghatsila
accident and then the Mainpuri acci-
dent, 75-76 persons have lost their
lives, I do not know whether we
should demand the resignation of the
hon, Minister. It is no use demand-
ing the resignation of the Minister; if
we are not interested in his continu-
ing, we should try our best to see he
ig defeated in the elections, But I
would surely ask the hon. Minister to
consider very seriously and soberly
whether this group of pensioners in
the Railway Board should continue
any more, After retirement they are
allowed extensions because they are
very efficient and I do not know whe-
ther these accidents are an ugly or
glorious manifestation of efficiency in
our country, Why should pensioners
be allowed to function at the cost of
human life? Are we not getting good
officers? There are very good officers
who could be promoted and asked to
do the work with efficiency. But some
people are kept on deliberately like
this and I do not know why, with
what relations, they are getting along
like this. I would request the hon.
Minister to demand the resignation
of the Railway Board members who
are responsible directly, The Minister
after all is an elected representative
and one can make him resign. But
the Railway Administration should be
geared up, The Railway Board mem-
bers must behave not in this fashion
when the news of the accident ap-
pears, they want to wriggle out of it
by saying that it is a sabotage, Had
it been any other country, when acci-
dent after accident appears to be hap-
pening, not only the Members of Par-
liament but the people of the country
would have demanded the resignation
of the entire cabinet. But we are
patient and generally contented. We
do not want that people should die and
Wwe should be only sorry for it. We
are equally sorry for the death of the
Buddhist p‘lgrims,

1544(Ai) LSD—6.
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What has happened to the Shah-
nawaz Committee report? Here is a
glaring instance as to how the recom-
mendations of the Railway Accident
Enquiry Committee has been ignored.
He was the Chairman of the commit-
tee and in para 168 of its report the
committee mentioned “heavy percent-
age of overdue periodical wagons are
on line”

‘What is happening in the coal belts?
It is welcome that new lines are laid
but they do not take into considera-
tion whether those box wagons or big
engines can go in those lines safely,
It is true that we are short of wagons
and we want more trains. But it is
equally necessary to consider whether
those lines are capable of bearing
those engines and wagons, It is a mat-
ter to be considered very seriously.

Much has been said about the Main-
puri accident by my hon, friend Shri
Vajpayee and it was said that the train
was running at more than 30 miles
speed. I have travelled many times
in that particular line and I feel that
I should be happy that these passen-
ger traing are running at all, Their
condition is so bad that it will not be
a wonder if on some day those pas-
senger trains did not run at all, I
think that we should not attribute
motives to the poor driver who must
have spent a major portion of his life
and his yoush, working for the coun-
try either as a driver of a particular
engine or in some other capacity. If
there is a jud'cial enquiry it will at
least prove whether there was sabotage
or not and what were the factors
which contributed or aggravated the
accident. A judicial enquiry is abso-
lutely essential. It is also high time
that some committee is appointed
which should formulate rules and re-
gulations relat'ng to the safety of the
railway transport, and effecting main-
tenance of the rolling stock and per-
manent way to a desired standard and
for effecting regular inspecton over
the Railways in respect of safety, The
question has been very rightly put by
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[Shri S. M. Banerjee]

Shri Tangamani and we do not know
what is the answer, If an engine is not
working properly and a driver says that
he is not going to have that engine,
he is given a chargesheet, The hon,
Minister wanted such instances. I can
give him many instances, If the train
is late due to bad coal or due to other
reasons, he is asked to go and reach
the destination in time. Much has
been said in this House about the late
running of the trains, The time table
has been adjusted in a particular way.
Suppose a train starts from Delhi at
a particular time, Supposing it is to
reach Howrah at 10 A M., it must reach
Howrah exactly at 10 A.m. If the train
is late in between, that is not taken
into account, The driver should see
that train reaches at 10 a.m,, whether
with less passengers, or more passen-
gers, whether with driver or without
driver, Drivers have a genuine com-
plaint that they are made to work like
this and certain factors which are res-
ponsible for the accidents are not
satisfactorily attended to and there is
no proper supervision over mainten-
ance of rolling stock,

Of course, we cannot get back the
lives of those who have been killed
in these accidents; but we should try
and see that such accidents do not take
place in future. I once again associate
myself with the sentiments expressed
by my hon, friends and earnestly re-
quest the hon, Minister to consider
seriously whether this group of pen-
sinoners should be allowed to be in
the Railway Board or whether they
should not be made to resign and that
will be good for the railway employees,
whether of class II or class III, because
they cannot share the responsibility
of the Board,

Mr. Chairman: The House will now
take up Private Members’ Business.

Shri T. B. Vittal Rao: I have a sub-
mission to make, In view of the im-

DECEMBER 2, 1961

Film Industry 2716
Workers (Improvement
of Working Conditions)
Bill

poftant nature of the discussion, I re-
quest that more time may be allotted
for this, because many more Mem-
bers want to participate. We need
not adhere rigidly to the rules.

Mr. Chairman: That will be con-
sidered the next day by the Speaker,

14.32 hrs.

HINDU SUCCESSION (AMEND-
MENT) BILL*

(INSERTION OF NEW SECTION 23A) BY
SHRI AJIT SINGH SARHADI

Shri Ajit Singh Sarhadi (Ludhiana):
I beg to move for leave to introduce
a Bill further to amend the Hindu
Succession Act, 1956,

Mr. Chairman: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Hindu Succession Act, 1956.”

The motion was adopted.

Shri Ajit Singh Sarhadi: Sir, I in-
troduce the Bill,

FILM INDUSTRY WORKERS (IM-
PROVEMENT OF WORKING CON-
DITIONS) BILL*

By SHR1 GORAY

Shri Goray (Poona): Sir, I beg to
move for leave to introduce a Bill to
provide machinery for fixation of
wages and for improvement of work-
ing conditions of workers in the Film
Industry,

Mr. Chairman: The question is:

“That leave be granted to intro-
duce a Bill to provide machinery
for fixation of wages for improve-
ment of working conditions of
workers in the Film Industry.”

The motion was adopted.

Publ‘shed in the Gazette of India, Extraordinary Part II—section 2 dated





